Notification
Jammu, the 19" of April, 2018

Ishfaq Bukhari, Advocate as Additio
of Additional District and Sessions Judge, Rajouri Is rescinded ab-initio.

By order of the Government of Jammu and Kashmir.
Sd/-
(Abdul Majid Bhat)
Secretary to Government

v. « NO. LD(A) 2009/52-II Dated 19 -04-2018.
‘Copy to the:-

1T Ld Advocale General J&K Jammu

2 Direclor General of Police, J&K, Jammu

3. Pnncipal Secretary 1o Government Home Department

4  Pnncipal Disinct and Sessions Judge, Rajoun

5  Additional Distnct and Sessions Judge, Rajour

6 Depuly Compmussioner, Rajour

7  Direclor Liigation, Jammu

8 Sr Supenniendent of Police Rajoun

8  Prvate Secretary to Hon'ble Mumster for Law and Jusbce for inlormahon of the
Hon ble Minister

10 Prwvate Secrelary to Honble Minster of State for Law. Justice and Parhamentary

Affairs for informalion of the Hon ble MoS
11 General Manager. Government Press. Jammu for publication in an extra ordinary

the Governmenl Gazelle
12 gﬁ::tg iSve-::rel.:.lr-,r to Secretary to Government, Department of L. J&PA for information
of the Secrelary
13 Chue! Proseculing Dificer, Rajoun
14 Public Prosecutor Rajoun
Wﬂfﬁﬁ‘rge Website. Depanment of L, J&PA.
16 Shri Ishiag Bukhan. Advacate, Rajour!
17 SRO section, Department of LJGPA (w 7 s €} |

18 Concerned file !{ ?‘11 4
P i

\ (Ashish Gupta)

. Deputy Legal Remembrancer
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